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resources are developed for irrigation and
power purposes, the States of UP. and
Bihar will also sec economic prosperity.

No serious effort appears to have been
made by the Central and the State Govern-
ments for flood control. In fact. the flood
control measures would have cost less than
what the flood relief measures have cost
so far,

I urge upon the Government to set up
Ganga Board on the lines of Brahmaputra
Board which has been set up under and Act
of Parliament for preparing a comprehensive
master plan for the control of floeds in
Brahmaputra Valley and development of
its water resources. River Ganga affects
much larger number of persons than the
river Brahmaputra. By setting up such
Boards, millions of people in U.P. and
Bihar will cross over the poverty line, and
the region will become economically

prosperous

(lv) Demand to refix the eligibility age at 28
years for U.P.S C. Examinations.
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(v) Financial Assistance to hailstorm
suffers of Meghalaya.

SHRI BAJUBON R. KHARLUKHI
(Meghalaya) : In the month of May this
year, a very severe hailstorm hit the border
areas of the Khasi Hills in Meghalaya
causing unprecedented damage to potatoes,
oranges, betelnuts and other standing crops,
The extent of damage was such that the
people were forced to take to other menial
jobs with very uncertain income causing
thereby great economic hardships to them.
Some of them had even shifted temporarily
Shillong and other urban areas in search of
whichever works are available pending the
arrival of another farming season in 1984,
The damage was estimated at several lakhs

of rupees.

The border people of Meghalaya have
been economically hardpressed since the
partition of India and the State of Poverty
is practically beyond the reach of our
Wliﬂno '
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The natural calamity which took place
this year has been yet another most horrible
expericnce and the seriousness of the
situation is such which calls for most
effective and immediate remedial measures
to help the border people tide over the
hardships they are presently in.

I would, therefore, fervently urge upon
the Central Government to provide the poor
border people with adequate financial
assistance.

It would be most appreciated if such
financial assistance is made available before
the month of March, 1984 as would enable
the people to meet the expenses involved in
restoring the farming plots so affected by the
hailstorm.
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(vi) Sufficient Funds needed for setting up
of a captive Power Plant at Haldia
Unit of HF.C.

SHRI SATYAGOPAL MISRA
(Tamluk) : Haldia Pertilizer Project has
been limping for production after 11 years
of construction and commissioning activities,
and spending over Rs. 330 crores from the
Goveroment exchequer But all the pros-
pects of commercial production from the
factory have suffered a serious set back very
recently when two of ths three oxygen
compressors of the Ammonia Plant were
badly damaged. The first incident took place
on 18.10.1983 causing the damage to one
compressor. But it is surprising that the
management tried to run another compressor
without investigating the causes of the
first incident. In the process the second
compressor went down oa 9.11.1983. Now
all the production activities of the project
have come to a standstill and a heavy invest-
ment is necessary to repair both the
compressor Moreover, the burden of lean
and interest is very much there.

Government have taken a decision to set
up a 30 MW captive power plant in the
project but the construction works have not
yet started because necessary funds have not
been allocated. The preventive maintenance
of the plant is also very poor and any
portion of the plant may break down any
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time, Therefore, I urge upon the govern-
ment to release sufficicnt funds for setting up
of a 30 MW captive power plant repair of
damaged compressors for maintenance of
the plant, proper monitoring system should
be introduced to have a close watch on the
project for early commercial production.

(vil) Central assistance to Bihar for Drinking
Water Sapply Schemes for Patns, Ranchi
and Dhanbad.

ot THTwATT WER (9eAr) c ¥ A
frrF g ol #a7 a5 gz 49
ST Y EqFEqT ALY g1 @& & gAAT
FAY & g ot difgw & ) 5w @ Aa
qifasrst & &7 § O & qrt &
gura & foa afs ¥ Sa® wed w1
fama grgrdsaafa ¥ T qt
%1 sgaeqr TEY &1 91 @ &

qzat fagiT ® uFwrEY & T TS
T9r 47X 98 WET A F  FATET AST
& gqe dRfrE W W zA A
et #1 fawrg W at a F @9 &
R EF A9 O T WA Fy wAET
qEh AT R A F FW@ [ ANl
FY afAal §1 qguE amar s gwar
g | FIEAEY IAH WA & FAT AT
eararfas g |

fagiz aw@wIT 7 @A, N sk
q991E 99 yg® ATA X ¥@ 9w &
araEqr 37 & fou 70 &AT wqU &
TF FITAT IAET 1 Fga & f& agh
F &I A1AEF GI3aT 5 fqQ Iwa
TIHAT FT WG I@&FT & 9F W A
T &

TR AT g g 5 ag gw
grwar &1 M earfafa & &g s
FEHT &1 0 [T $X



